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Title: Shri Gurudas Dasgupta called the attention of the Minister of Consumer Affairs, Food and Public Distribution to the
situation arising out of continued rise in the prices of essential commodities(After hearing the members, Hon'ble Speaker
converted the Calling Attention into Short Duration Discussion under Rule 193 and announced that the same would be

taken up on 26t August, 2007).

MR. SPEAKER: The House shall now take up Item No.11, Calling Attention.
...(Interruptions)
MR. SPEAKER: I know what you want to say.
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MR. SPEAKER: No other Member will then participate in it. I am always ready.

SHRI GURUDAS DASGUPTA (PANSKURA): Sir, I call the attention of the Minister of Consumer Affairs, Food and Public
Distribution to the following matter of urgent public importance and I would request that he may make a statement
thereof....(Interruptions)

MR. SPEAKER: If you agree, we can convert it. We can take it up after discussion on the Flood
SHRI GURUDAS DASGUPTA : No, Sir, I do not agree.

THE MINISTER OF AGRICULTURE AND MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION (SHRI
SHARAD PAWARY): Sir, I am ready.

SHRI GURUDAS DASGUPTA : But I am not ready.

SHRI SHARAD PAWAR: I am ready and there is no problem about that. But I would like to say that I received this particular
notice at 9.15 p.m. last night with a message that at 10.00 a.m. I should submit a detailed statement to the Parliament
Secretariat. It is a very important issue and the whole House would like to know about it. If in 15 to 45 minutes Parliament
Secretariat is expecting a Report from us, I think it is not proper.

* On submission by some Members, Hon'ble Speaker converted the Calling Attention into Short Duration Discussion under Rule

193[R19]

MR. SPEAKER: I am sorry. I find, it has been delayed. [r201 I will find out why it has been delayed. But would you like to give
time to him? I find that adequate time has not been given. It is a very vital matter.

...(Interruptions)
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MR. SPEAKER: Can we do it on 29" August?

...(Interruptions)



SHRI GURUDAS DASGUPTA : I am not so inclined to be the mover. You can also be the mover. That is not the issue. The issue
is that the price rise is a very pressing issue...(Interruptions) 1 am saying that when this notice has been admitted, let it be
discussed. There has been precedents also. Why should you leave it? That is my point.

MR. SPEAKER: There is no question of leaving it. But the point is, once a Calling Attention is there, it is very difficult to allow a
full discussion under Rule 193 on the same subject in this House. Therefore, I believe the Minister is ready for a discussion under
Rule 193.

SHRI SHARAD PAWAR: Sir, I am ready.
MR, SPEAKER: I think we can take it up on next Wednesday.
...(Interruptions)
MR. SPEAKER: It will be taken up under Rule 193 and the mover will be Shri Gurudas Dasgupta.

SHRI GURUDAS DASGUPTA : But there is one problem. Let me very frankly state it in this House. Normally, the discussion under
Rule 193 is taken up at the end of the day and if it is taken up at the end of the day, it loses the focus always...(Interruptions)

MR. SPEAKER: In view of urgency of the matter, we can take it up on Wednesday.
...(Interruptions)
MR. SPEAKER: Whom do I hear? Nobody is patient?
...(Interruptions)
MR. SPEAKER: Very well. It will be taken up at 2 o'clock on Wednesday if the hon. Leader of the House agrees.

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF INFORMATION AND BROADCASTING (SHRI PRIYA RANJAN
DASMUNSI): Sir, whatever you advice we always follow. We have no objection. My only appeal to them is to accommodate the
legislative business of the day after this debate.
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SHRI PRIYA RANJAN DASMUNSI: Sir, I have only one submission. The discussion on flood is incomplete and several Members
of Bihar especially made a request to me that the discussion may continue till Monday also because most of the Bihar Members
are going to Patna today for their programmes. Therefore, I would request you that discussion on flood may start again today
but it should not be concluded today...(Interruptions)
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MR. SPEAKER: It will start immediately.
...(Interruptions)

SHRI GURUDAS DASGUPTA : I am only afraid that if it is scheduled to take place in the late hours of the day, then it will lose the
focus.

MR. SPEAKER: If I remain the Speaker on Wednesday next, it will be taken up at 3 o'clock.

...(Interruptions)



SHRI GURUDAS DASGUPTA : Sir, you said that it will be taken up at 2 o'clock.
MR. SPEAKER: There is one Government Bill.
...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI: Sir, I cannot guarantee about other electronic media, but I assure you on behalf of both — the
Lok Sabha Channel which is at your command and Doordarshan which is at my command that they would definitely give the
highest focus to the debate...(Interruptions)

SHRI GURUDAS DASGUPTA : Sir, this is not a charitable comment...(Interruptions)
MR. SPEAKER: Let there be some relaxation and some humour in the House.
...(Interruptions)
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MR. SPEAKER: T will see that all the names remain.

SHRI BASU DEB ACHARIA (BANKURA): Sir, for this discussion, my name is placed at second. So, I should be allowed to speak
after Comrade Gurudas Dasgupta...(Interruptions)
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SHRI PRIYA RANJAN DASMUNSI: Sir, whose name is first today could initiate and other will be followed as per strength of
respective parties.[R21]

SHRI BASU DEB ACHARIA : Sir, the Calling Attention is now being converted into a discussion under Rule 193.

MR. SPEAKER: Shri Acharia, you cannot question the decision of the Speaker. Keeping in view the importance of the matter this

is being converted into a discussion under Rule 193. The mover of the discussion will be Shri Gurudas Dasgupta on 29t of
August, 2007.

SHRI GURUDAS DASGUPTA : Sir, I have suggested that it should start at 2 p.m.
MR. SPEAKER: There is a short Bill to be disposed of at 2 p.m.
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MR. SPEAKER: I will adjourn the House. Enough is enough. We are trying to help each other. The Bill could be disposed of in
very less time, maybe, within an hour. We will complete that Bill. I am saying that I have decided that immediately -- if
necessary, we will dispense with the Luncheon hour on that date — at 2 p.m. the small Bill will be taken up on Wednesday, the

29t of August, 2007.
...(Interruptions)
MR. SPEAKER: I cannot hear anything if all three of you are speaking at a time.

SHRI BASU DEB ACHARIA : Sir, as the Calling Attention is being converted into 193, I should be allowed to speak after the
mover of the Motion.



MR. SPEAKER: That will be decided by the Chair.
SHRI BASU DEB ACHARIA : There is a precedent.
MR. SPEAKER: I will look into that.

SHRI KINJARAPU YERRANNAIDU (SRIKAKULAM): Sir, it was tentatively decided that the discussion on the Indo-US Nuclear deal
will take place on the 29t of August, 2007.

MR. SPEAKER: No, it has not been decided.

SHRI PRIYA RANJAN DASMUNSI: Sir, this practice should be avoided that whatever decision is taken in the BAC should not be
discussed here in the House. We shall ascertain the availability of the hon. Prime Minister. ...( Interruptions) The hon. Member
cannot presume and assume everything...(Interruptions)

MR. SPEAKER: Hon. Members, the matter under Calling Attention is a very important matter. There is a demand from several
sections of the House that in view of the importance of the matter it should be converted into a discussion under Rule 193. I am
prepared to do that for which the co-operation from all sides of the House is needed. If you do not want a full discussion, then I
will go ahead with the Calling Attention. Therefore, please co-operate with the Chair. On Wednesday, which is the next working
day, the discussion will take place at 3 p.m. This matter will be taken up under Rule 193. The name of Shri Gurudas Dasgupta
will be at number one and number two will be Shri Basudeb Acharia, but when he will speak that will be decided by the Chair.
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MR. SPEAKER: I do not know what is happening. The discussion on flood has taken place for over six hours. Sixty-six minutes
have been consumed by Members from your Party. I am allowing you immediately today. How many Members will speak?

...(Interruptions)
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MR. SPEAKER: The reply to the debate has to be given. et a2l e & amuer Jom ot 8
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SHRI PRIYA RANJAN DASMUNSI: Sir, I would like to make an appeal. As many speakers as may like to speak on flood may be
allowed to speak. Let them speak on the issue. I have been specially requested for this. I told them that I will convey their
request to the hon. Speaker because I cannot take that decision. The hon. Home Minister is prepared to reply on the next day.
Since the MPs from Bihar have some queries on this matter and today they are all on their way to Bihar, so debate can continue
and if you allow, the reply could be given on the next day. This is subject to your decision. [R22]
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MR. SPEAKER: On my own, I have allowed discussion on floods as a priority item. &: &2 @1 B¥waer gan 2). Now, you want a
special direction because of your party conference. You start immediately and if you want, the hon. Minister is here to reply. amu
aifed, dles &) Let us take the discussion on floods. You may speak now.

...(Interruptions)
SHRI BIKRAM KESHARI DEO (KALAHANDI): Sir, what about 'Zero Hour'?...(Interruptions)
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MR. SPEAKER: This is very unfortunate. Please sit down, Shri Athawale.

...(Interruptions)
3IERISI ABIC & 3T teflar A3,
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MR. SPEAKER: Please sit down. I cannot tackle so many advisors. I am thankful to Shri Dasgupta, Shri Acharia and Shri
Chandrappan for they have agreed to my proposal because I have allowed it. But in view of the general sense of the House, I am
converting it as discussion under rule 193 seeing the importance of the matter. If there are punches from all sides, how can the
Chair function? You have spoken for six hours. I am crossed with the Members. What is to be done now?

..(Interruptions)

MR. SPEAKER: Let us now take up matters of urgent public importance. I am thankful to the hon. Members whose names figure
for Calling Attention.

Now, Shrimati Krishna Tirath may speak on matters of urgent public importance.
...(Interruptions)
MR. SPEAKER: One Member disturbing the other Member should be stopped. 3fsier wiloct dg av2oft gelt ardl S A go1 vargrar by,

...(Interruptions)



